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SHRI RAMAVATAR SHASTRI
(Patna): I beg to move: MR. DEPUTY-SPEAKER: The

“That this House agrees with
the Thirty-second Report of the
Committee on Private Members"
Bills and Resolutions presented
to the House on the 24th July,
1968."

MR, DEPUTY-SPEAKER: The
question is:
“That this House agrees with

the Thirty-second Report of the
Committee on Private Members'
Bil's and Resolutions presented
to the House on the 24th July,
1968."

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 145)

wi wg fmad (FA<) ;& gem
F<n g fif wrea & afagr & s dawa
& A1+ fagas w1 Iw w77 FY wgAfq
Lo A
MR. DEPUTY-SPEAKER;
question is;

“That leave may be granted to
introduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
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The

SUPREME COURT (ADDITIONAL
DISCRETIONARY POWERS) BILL*

At vy fomd (AT) : FITeEm
W, & sam swig f5owfaeg

question is:

“That leave be granted to in-
troduce a Bill to confer addi-
tional discretionary powers on
the Supremy Court to issue writs-
in certain cases.”

The motion was adopted.
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CANTONMENTS (AMENDMENT)
BILL*

(Amendment of sections 13, 14 etc.y
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MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to in-
troduce a Bill further to amend
the Cantonments Act, 1924.”

The motion was adopted,
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DELIMITATION COMMISSION
(AMENDMENT) BILL®
(Insertion of new section 9A4)

it g fowd (gi7) © arsTw
wgEq, ¥ wEs v § e ofedwT
Wi sfafam, 1962 & garaT w7
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*Published in Gazette of India Ex- traordinary, Part II, section 2, dated
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